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PETI TI ONER
DI WAKAR SHRI VASTAVA AND ORS

Vs.

RESPONDENT:
STATE OF MADHYA PRADESH AND ORS

DATE OF JUDGVENTO02/ 02/ 1984

BENCH:
REDDY, O. CHI NNAPPA (J)
BENCH

REDDY, O. CHI NNAPPA (J)
VENKATARAM AH, E. S. (J)
M SRA, R B. (J)

Cl TATI ON
1984 AIR 468 1984 SCR (2) 792
1984 SCALE (1) 141

ACT:

Cvil Procedure-Persons |ikely to be affected nust be
i npl eaded as parties.

Nat ural Justice-Applicability of.

HEADNOTE:

The appellants questioned the relaxation granted to
candi dates belonging to Scheduled Castes ~and Schedul ed
Tribes in regard to the mnimm qualifying mrks for
admi ssion into the nedical col l eges without properly
i mpl eadi ng the persons who were l'ikely to be affected if the
subm ssions of the appellants were accepted.

Di sm ssing the appeal s,
N

HELD: Rules of natural justice apply as nuch to
proceedings in courts of law as to  proceedings before
authorities el sewhere. It my be that where -a general

guestion is involved and a large nunber —of persons are
concerned, the court mmy, in appropriate cases, permt a few
of them to be sued in a representative capacity or may
consider them as sufficiently represented by a few who have
been properly inpleaded as parties. [793F-(F

In the instant case no effort has been nade to inplead
any person likely to be affected as a party to the
proceedi ngs. The question of the legality or validity of the
rel axation granted in their favour cannot possibly be
decided in their absence. [793G F]

JUDGVENT:

ClVIL APPELLATE JURISDICTION : Civil Appeal Nos, 6407-
6408 of 1983.

Appeal s by Special leave fromthe Judgnment and order
dated the 17th March, 1983 of the Madhya Pradesh Hi gh Court
in Msc Petition Nos. 1232 and 1604 of 1982.

W TH
Cvil Appeal Nos. 8201-04 of 1983.

Appeal s by Special leave fromthe Judgnment and order
dated the 22nd August, 1983 of the Madhya Pradesh Hi gh Court
in Msc. Petitions Nos. 1876, 1908, 1909 and 1976 of 1983.
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AND
Civil Appeal No. 8200 of 1983.

Appeal by Special leave fromthe Judgnent and order
dated the 6th Septenber, 1983 of the Madhya Pradesh Hi gh
Court in Msc. Petition No. 2140 of 1983.

Shiv Dayal, G L. Sanghi, Mikul Midgal and J. P. Sanghi
for the Appellants.

A. K Sanghi, S. R Agawala and V. K Chitre for the
Respondent s.

C. L. Sahu for the Intervener Madanl al.

The Judgrment of the Court was delivered by

CHI NNAPPA REDDY, J.. The appellants in the severa
appeal s before us question the relaxation granted to
candi dat es bel ongi ng to the Scheduled Castes and the
Schedul ed Tribes in regard to the mninmum qualifying nmarks
for admission into the medical colleges of the State of
Madhya Pradesh. ~W are afraid we have to throw out these
appeal s on the prelimnary ground that the persons likely to
be affected if we agree with the subm ssions made on behal f
of the appellants, that is, the candi dates bel onging tot he
Schedul ed Castes and the Schedul ed Tribes who have secured
admi ssion into the nedical colleges as a result of the
rel axation granted ‘to them have not been brought before us
by being properly/inpleaded as parties. W fail to see how
the question of the legality or validity of the relaxation
granted in their favour can possibly be decided in their

absence. Rules of | natural justice apply  as nuch to
proceedings in courts of law as to proceedings before
authorities elsewhere. It may be that where a genera

gquestion is involved and a large nunber  of ~persons are
concerned, the court mmy, in appropriate cases, permt a few
of them to be sued in a representative -capacity or may
consider them as sufficiently represented by a few who have
been properly i npl eaded as parties. That is not the
situation here. No effort has been nmade to inplead any
person likely to be affected as a party to the proceedi ng.
Al the appeals are liable to be dismissed on this short
ground.

The [ earned counsel for the appellants urged that sone
seats reserved for the Scheduled Castes and the Schedul ed
Tri bes which have not been filled on —account of non-
avai l ability of candi dates.

794

have to be transferred to the general category under the
rules and are, therefore, available for candidates com ng
under the general category. The counsel for the appellants
suggests that the several appellants may be  accommmopdated
agai nst these vacancies and directed to be admtted i nto one
or other of the nedical colleges. So far as admission to
nedi cal colleges for the year 1982-83 is concerned, it is
stated in the additional counter-affidavit filed on behalf
of the first respondent that all the seats including those
transferred from the reserved category to the genera
category have been filled and there are no nore vacancies.
It is, therefore, unnecessary to give any direction in G vi
Appeal Nos. 6407 and 6408 which relate to the year 1982-83.
The other appeals relate to adnmissions during the year 1983-
84. In these cases, we have no definite information as to
the nunber of vacancies available. Even if there are a | arge
nunber of vacancies, we cannot give any direction to adm't
the appel |l ants agai nst those vacancies since we are not in a
position to say that appellants are the best candi dates from
the general category. Al that we can do is to say that if
on account of non-avail abity of candidates from the
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Schedul ed Castes and the Scheduled Tribes, there are any
vacancies which are required to be transferred to the
general category wunder the rules, such vacancies nmay be
filled up fromthe general category on the basis of nerit.
We do not have any doubt that this will be done. Subject to
this direction, the appeals are disn ssed.

H S. K Appeal s di sm ssed.
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